o . CENTRAL_ADMINISTRATIVE TRIBWNAL
L . ... BANGALORE BENCH

Secend Floor, ‘
Commercial Complex,"
Indiranagar,
Bangalore-560 038.
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: - 637 of 1994
APPLICAT ICN -NUMBER 2 : :
APPLICANTS': ‘ AESPONDENTS:
§ri.&.ﬁrgéﬁé"' v/s. The éene}al-ﬂénaget,Telgcom_Dist;Bangalore R
Te. - and Others. ' : : .
1. Sri,P.T.Sreenivase Reddy,Advocate,
- N0.112,Upstairs,6ubbonpet, : S e .-
Main Road,Bangelore-560 002, P Tl
2, The Genera}l ﬂanaéer(DéVelopment), , ' S e
Department of Telecommunication, .

Telecom District,Bangalore-560001,

3.  Sri.M.Vasudeys Rao,ﬁdvocate & C.G.S;C.,
High Court Building,Bangslore-1,

B \*-ﬁ“*’-—--—-—-—_.ﬁ.___;_____
——— e
—————

Subject:~ Forwarding ef covies cf +“e-C- sed
8t cor I_Tne ‘Urders passed by~the.-.
Central adminiztrative Tribunal,Bangalore.Myﬂthe
. *lease find enclosed herewith a copy of the WRDER/
srAYaBDER/m;rERm ORDER/, passed by this Tribwnal. in the above -
wMmentioned application(s) on 30th May,1994,

) . o 7 <;z.§;1\xlxk 3. :;~._
- S 7@( DEPUTY REGISTRAR 9| b °

JUDICIAL BRANGHES,
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- CENTRAL ADMINISTRATIVE TRIBUNAL,
BANGALORE BENCH,

ORIGINAL APPLICATION ND, 637/ 1994

MONDAY, THE 30TH DAY. OF MAY,1994

Shri AN, Vujjanaradhya - ~ . " ees Member (3)
" Shri T.V. Ramanan . - ees -Member (A)
Shri N, Arjuna, S

son of late Shri Narayanappa A.,

aged 39 years,

Wireman,

Office of the Assistznt Enginser,

Trunks Tech 11,

New Telecom Building,

Basaveswara Circle, : .

Bangalore-1. ' _ . ees Applicant

1.

3.

o

\/

(By Advccate Shri P,T. Sreenivasa Reddy )
Vs, .

General Manager
(Development )

Telecom District

Dept. of Tele Communication,
Bangalore-1.

Divisional Engifwer,
Building Plannirnig,
Dept. of Telecor,
Amenity Block,
Bangalore=1i.

Officer-in-Chargz,
Telecommunicatione, .
Kavalbyrasandra Staff Quarters, .+« Respondents
Bangaslore-~32.

(By Rdvocate Shri M, Vasudeva Rao, -

Add1l. Central Govt. Standing‘Counsgl)’

: BDRDER
T %tT.V. Ramanan, . fember (A}

ks ‘J
! . \ , ‘ .
.'é?(‘ !QA \'e b We have heard the learned counsgl for the applicant,
dEe &3 % r ] |
Qsit iﬁﬁ=ﬁaash”i P.T. Sreenivssa Reddy and the stending counsel for respondents,

4 M.V. Rao,

cees2/=
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2.‘{ i', By 1ssuing an order dated 11.3 94 (Annexure A-S), reé:]'L-
.dent No.2 has cancelled the allotment of Government Quartar No. G
XIII/11 at Kavalbyrasandra held by the applicant. on the ground that
others were in occupatlon of that quarter and that the appllcant had
sub-let the same. This order.was 1ssUed as a ssquel to the show
cause notice thcn nasvsant by registered post on 24,11.93 tn the
aPPlicant at his resinential adnreéé-on"26.11.93 but which.was
returned undelivered with the remark "D/L not claimed™ by the nostal |
authorlty. The learned. counsel for respondent‘ submits that.D/L

| means “door locked‘. It is not disputed by “'nnondents that ‘the
aPPlicant had gone on legve from- 18 11.93 to 14,12 493 to attend the»;{u
weddlng of his brother in his native v111age. Thus, apparently, thé"ﬁ’\

| postman who had taken the registered ‘letter cnntainlng the show cause
notlce for delivary to the applicant at his res ldentlal address w0u1d
have found the house locked and as such was not in a position to make
delivery‘of that letter and sc_returned it witi the aforesaid femark.

‘ The respondents should have walted for the app-xnant s return’ from-

- leave to serve the show cause notice on th, teven his reply and
finally decided. the matter. Unfortunately, th 3 mas not the case.
Evén without giving an opportunl*y of hearlﬂg to the appllcant the

.

» respondéﬁ%s decided to issue the order as at Annexure A-5 againatﬁ,ﬁ-

SR S

f*MW“F* \ whlch the applicant has approad1ed us with this appllcatlon. Thus, .

v~

he pr;nclples of natural Justlce have: not been followed in the case

A

< ( 1 ' )

3 é%%% ; : }f the aopllcant. _
RN . A

% - ) g. We, therefore, accept this applicsticn and set 331de the '

A
- ;7/2rder at Annexure A-S and direct the_reapandenbs to issue ‘a shou

N :
%\‘§hn;,ﬂm~’”¢€ céuse notice to the applicent afresh, if they so desire, bbtain his

reply and dispose of the matter by passing an. approprlate Speaklng

JRUE COPY ‘
order in accordance with law. ‘y}”
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